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to the farmers will also be provided for 
the adoption of improwd husbandry prac-
tice, DIlIJIIIICDIeIIt, feeding, disease control 
and marketins. The stock from Ireland 
wiD arrive in 1968. 

(b) Under FFHC pigeries project the 
aervic:a of one project Manager for a 
period of two years and a piS attendant 
for thIee weeks are beinB obtained. De-
tails rqardins the names and quali1ic:a-
tioDl of these personnel have not yet 
been finalised. Government of India wiD 
not incur any expenditure on these per-
SODS; it wiD be borne by the FAO from the 
funds made available to it by GORTA for 
the project. 

(c) A S\D11 of RI. 15·00 lakh was sanc-
tioned for this Project by Government 
of India, SO % as IfIUlt and SO % as Joan 
to the Government of Andhra Pradesh 
UDder the Third Five Year Plan Scheme. 
This has no relation to the FAO/GORTA 
contribution. 

(d) The foreilD exchanse requirement 
for the main project is RI. 4· 5 Jakhs which 
is required for importins equipment for 
the bacon factory, and' which will be pr0-
vided from the funds gifted by the Irish 
FFHC. 

(e) It is not a fact that pis-products 
are not used in India. Actually people 
of several communities CODS\D11e pork 
etc. But the type of pip maintained in 
India, are sencrally of the scavensins type 
and, therefore. the meat of these animala 
ia deficient in biBb protein quality. If 
100d breed of pip are reared under pro-
~ manaaement conditions and the pro-
duction of wholesome meat from the stock 
is taken up in an orsanised IIIBIUIeI' and 
IIIIII'keted under hyBienic conditiolll, 
not only wiD tbe protein quality improve 
tile coos\D11ption of pork:and pork products 
wiD also increase. Hence tile JII'OIIfIUIIIDI 
bu been taken up to orpnise the indus-
try on scientific and efficient lines dec-
lively to meet the demand of the CODS\D11CrI. 
The number of persons c;onsumins pork 
and ou. pis products is Iarse enouih 
to justify scientific pis breedins and 
proper development of the industry usinl 
pod:. 

AMENDMENT OF ADVOCA11!S 
Acr 

2971. SHRI YASHPAL SINGH : 
DR. RANEN SEN: 

Will tile Minister of LAW be pleased to 
state : 

<a) wllether Government propose to 
amend the Advocates Act for abolishinl 
the trainins period of law Graduates; 
and 

(b) if 80, wilen the Ie gislation would be 
brouBbt forward ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI M. YUNUS 
SALEEM) : <a) Certain SUllCltioDS for 
amendina the Advocates Act, 1961 in-
cludiDB one for the abolition of the train-
ins period for law sraeJuates have been 
receiwd by Government, and are beinl 
examined. 

(b) Legislation for the purpose would 
be brouBbt forward only after the proposal 
is finalised • 
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